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THE CENTRAL ADMINISTRATIVE TRIBUNA _____ 	 L. BANCALQRE BRANCH - 	

BANGALORE.  
REPtèY TO 	

( C.P0C.NO.72/88 (fl RA NO.94/88) 	/ 
/\O BETWEI9q . 

7\ 	

A,.REVI hq APPLICAT 	Sri. G.V.BHJT. U.D, 
- 	 OFFIC OF T 

/ 	 RESPOND, 	
1*) THE CHAIi:. CENIRAL BOARD OF .p 	I 	

CUStOMS,. & CE1.Ex. DELHI, 
2) The Secretary, Central Board of 

customs & Central excise0  Delhi. 
9 	 / 	

3) The Collector of entra1 Excis, * 	
Bangalore. 

REpL TO CPC NO. 72/8 (omA NO. 94/88) 

I 
It is hereby sunitted. undr 5ectio 2(c) iéad with 

section 12 of the Contet of  Co  urts Act 1971 that I beg 

apology for breaching the said ..sectjon and further pray, to 

grant meafresh date other than 14-11-88 which declared as 

Holiday by Government on 10-11-88, 

2) In additilo'n to the remethes to my review applicaUbn no. 
94/88, 'The GOVT. OF INDIA has passed another amendment ord er 
Recruitment Rules 1979 (vide annexure 

Y11atpagetp iy 
application no, 	vide anr!eure 1 of this 
ction enclos 	. I pray that amenment order  
F.rO. 26011/13/86_7,-d.II )to the 	ar --  tment Stopped 
Rules 1979 may heZ . 	to imolemont it till thdote the 

ing 
- Revie ADa1jcj no.94/00 isLdecj dad by Honour1 	bu0, 

reforrjnc toi 	Rule- 10 O 	The Central Adrn1nistrti\Te- Tri- 
bunal (P) -ulea £985, - 

Once again I bee-•aolog for breaching Soct!cn 2c of secto 

12 of the C.- C. Act 1971 and gray or a fresh dte of_ersoL 

flearinc other than .14, 11.88 ]eirc ceclarac; as a he-li 	:y Covt., 
on accofl oz barth centenary oflate 3awabarlal La? 

M, sore. 

10-11--88 	 . 



ECFBER7,1988: 

Complainant by Sri, 1.S.Padna-

rajaiah. Respodent/Accüsed is in 

person. 

On the suo notu contempt prceed-

ings initiated by this Ttibunal,, the 

respondent/accused very riht1y realis-

ing the mistake cornmitted by hir has 

tendered a written apology. He has 

appeared in person to-day and regrets 

for his indiscreactionand tenders 

unqualified apology for writing the 
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.,written apology ahd the submiss1or 

made by the respondent/accused We 

are satisfied that the respoident 

accused had.  written the ltter 'out 

of ignorance and not deliberately 

1 

We cdnsider it -proper to acc€ 

unoualified apology tendered by- the 
I 	 . 	 . 

	

e pondent/accused 	and 	drop 	these. 

contempt 'of Court proceedings. - We, 

therefOre, . 1.accept 	-.th.e 	unqu1if-ied 

apolpgy tendered . by . t-i• respondent!- . :1 

accused and drophe- contempt ôfCürt 

proceedIngs. 	 . 	• 
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CENTRAL ADIIINISTRATIVE TRIBWAL 
BANCALORE BENCH 

Commercial Complex (BOA) 
Incliranagar 
Bangalore - 560 038 

Dated s21 fl: 
CONTEMPT 

PETITIoN(cRIMINLICATI0N 94/88 
	 /88 

W. P. NO. 
 

anJ 
spondent(sJ 

ts 

Union of India (Chairman, CBEC, Delhi) V/s Shri G.V. Bhat 

To 	 &2Drs 

1. The Chairman 
Central Board of Customs & 
Central Excise 
Central Revenue Building 
Ifldraprastha Estate 
Delhi 

2, The Secretary 
Central Board of Customs & 
Central Excise 
Central Revenue Building 
Indraprastha Estate 
Delhi 

3. The Collector of Central Excise 
Central Revenue Building 
Queens Road 
Bangalore - 560 001  

4. Shri PLS.. Padmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 	- 

5. Shri G.V. Bhat 
Upper Division Clerk 
Office of the Assistant Collector 
of Central Excise 
Divisional Office 
liandi Mohalla 
Mysore - 570 021 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of' 
) C. P. 	of passed by this Tribunal in the above saidLapp11cation) on 	7-12-38 

AL 

SECIION FE 

(JuDIcIAL) End : As above 


